
a i 9 Kc. Question of
Privilege

PROF. MADHU UANDAVAl'E: Do
you not think *hat it is wrong foi the 
Chief Minister to sa> something about 
the Centre when the Parliament is »*» 
session?

MR. SPEAKER: 1 am sorry, I am not 
allowing it.

PROF MADHU DANDAVVIL. 
Suppose other Minister of the States dho 
limit, statements or announcements about 
tbe change of policy bv the Centre m 
their respective States, would you permit 
that especially when the Parliament if 
ia session? Would it not be vetting up a 
bad precedent?

MR SPEAKER Many Minutcrs of 
the State Governments com€ here and 
argue with the Centre that their approach 
or policy m a particular matter is not 
correct The Central Minister might say 
that they are going to reconsider it If 
tbe State Minister happens to mention 
jl on his return to tbe State, what is 
wrong about it?

PROF MADHU DANDAVATE The 
Chief Minister said that ® two days the 
decision would he changed and there 
would be a re-onentation of the food 
poKey.

SHRI P. G. MAVALANKAR (Ahme* 
dabad): That too, when the Parliament
is in session.

MR. SPEAKER: No. I do not accept 
the contention of the hon. Member even 
to? the future, when they do not give 
the details of the new policy.

SHRI ATAL B1HAR1 VAJPAYEE 
The Chief Minister of Maharashtra has 
said that 50 per cent of foodgratns will 
be sold in the open market and the Gov* 
ernmcnt will take over only 50 per cent 
This is a departure from the established 
policy. This is a senous matter. The 
statement thou Id have come from the 
Agriculture Minister hn t\ not from the 
Chief M&ffeter of Maharashtra. Are we 
to take ft that the policies are now being 
framed by ike Chief Minister? (Interrup-
tions)

Re Question of go* 
Privilege

11.51 bn.

PAPERS LAID ON THE TA&LR

D r a f t  Sc i e n c e  a n d  T e c h n o l o g y  F l a m *
1974—79

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT AND SCIENCE AND 
TECHNOLOGY (SHRI C SUBRAMA- 
NIAM); I beg to lay on the I able a 
copy of the Draft Science and Techno-
logy Plan 1974—7*>—Volumes I awl
II [Placed in Library S N o  I I 65*5/ 
74]
Snnvai RrpowT on th s Worjuno 4N* 
Administration op Companies Act. 
1956, Cost Accounting Records (Bias. 
Dru.O Rules, 1974 a i s p  Rtj*orts m  

MRTPC.

IH E DEPUTY MINIS IER IN TOE 
MINISTRY OF IAW, JUSTICE AND 
COMPANY AFFAIRS (SHRI BBDA 
BRATA BARUA): I beg to lay on the
Table—

(1) A copy of the Annual Report 
(Hindi and English version*) 
on the working and admiaftrtra* 
tion of the Companies Act, 
1956 for the year 1972-73, 
under section 638 of the seid 
Act [Placed in library. See 
No I T 6536/74)

(2) (i) A copy of Ihe Cod 
Accounting Records (Bulk 
Drugs) Rules, 1974, publnhed 
m Notification No. 0 3 JL  
130(E) in Gazette of India 
dated the 14th March. 1974, 
under sub-section (3) of section 
642 of the Companies Act 
1956.

(ii) A statement explaining (be 
reasons for not laying steal- 
taneously the Hindi venfen ct 
the above Notification.
{Placed in library. Set No. LT- 
•537-74].

(3) (i) A copy each of the Mfaw- 
ing Reports of the MonopetSo 
and Restrictive Trade Pradfces
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n  to** CHAlTRA 5, 1896 (SARA) Paper* laid aaa
Cmwmsfciafl under sectam 62 of 

Che Monopolies end Restrutivv 
Trad, Practices Act, 196S s -

Ce) Report under section 220)
(b) of the said Act in the case

of M/s. Hindustan Alumi-
nium Corporation limited, 
Bombay and the Order dated 
the 11th February, 1974 of 
th* Central Government 
thereon.

fb) Report under section 22(3, (b) 
of the said Act ut the case
of M/s. Hindustan lever 
Limited, Bombay and the
Order dated the 6th March,
1974 of the Central Govern 
ment thereon.

(c) Report under section 21(3)
(b) on the said Act m the 
cue of M/a. Telerad Private 
Limited, Bombay and the
Order dated the 21st Febru-
ary, 1974 of the Centra! Gov-
ernment thereon.

(d) Report under section 22(3)
(b) of the said Act in the 
case M/s. Kamani Tubes 
Private Limited, Bombay 
and die Order dated the 28th 
February, 1974 of the Cen-
tral Government thereon.

(ii) Statement* (Hindi and Eng-
lish versions) explaining the 
reasons for not laying the 
Hindi versions of the above 
Reports and Orders of the 
Government thereon simul-
taneously.

fPlaced1 in Library- fee No. LT*
653f/74.J
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“The Hindi version of the Report of 
the M.R.T.P. Commission under Sec-
tions 21 and 22 of the M.R.T.P. Act 
and the orders of the Central Govern-
ment thereon are under preparation 
and will be taid on the Table of thr 
House as soon as the translation * 
completed.”
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12J3 In*
AMENDMENT TO DIRECTIONS BY 

THE SPEAKER
SECRETARY GENERAL: Sir. I beg 

to lay off th« Table a copy of the amend-

ment to Direction 2 issued by the Speaker 
under the Rules of Procedure and Con* 
duct at Business in Lok Sabha.

12.52-1/2 hrs.

MESSAGES FROM RAJYA SABHA
SECRETARY-GENERAL: Sir, 1 have 

to report the following messages received 
from the Secretarv-Gencral of Rajya 
Sabha:

(1) “In accoitlancc with the provi- 
visions of sub-rule (6) of rule 
186 of the Rules of Procedure 
and Conduct of Business in the 
Rajya Sabtn, 1 am directed to 
return herewith the Gujarat 
Appropriation Bill. 1974, which 
wtas passed by the Lok Sabha 
at its sitting held on the 22nd 
March, 1974, and tiansmitted 
to the Rajya Sabha for its re-
commendations and to state 
that this House has no recom-
mendations to make to the Lok 
Sabha in regard to ‘he said 
Bill.**

fii) 'In  accordance with the provi-
sions of sub rule (6) of rule 186 
of the Rules of Procedure and 
Conduct of Busmen in th» 
Rajya Sabhn, 1 am directed to 
return herewith the Appropri-
ation (Railways) Bill, *974, 
which was passed by the Lot 
Sabha at its sitting heid on the 
22nd Mirch, 1974, and trana- 
mitted To the Rajya Sabha for 
its recommendations and to 
state that this House has no re-
commendations to make to the 
Lok Sabha in regard to the 
•aid Bill."

13L55 hrs.

CONVICTION AND RELEASE OP 
MEMBER
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